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IN THE CENTRAL IADMINISTRATIVE TRIBUNAL HVDER!43A0S CII 

7 	 ATHYDERASAD 	 çj 

OO589A) 

Bteween: 	 Oate of Order:3.2.95. 

1. K.\Iidhyadharan 
2, P.Babu 

\J.Babu pillaiLD 
P.Sjvasäntcar Pjllaj 
(I.Gopinathan 	 . 	...Applicants. 

And 

1. Chief Administrative Of'f'icsr,(Construction), 
South Central Railway, 
Secunderabad. 

2.. The Uivisional Railway Manager,(MG), 
South Central Railway, 

bad 
The Divisionâi. 
South Central Railway, 
Secunderabad. 

* 

Chief Bridge Inspector,(Construction), 
(CO) South Central Railway, 
Secunderabad. 

S. Divisional Engineer, :Construction - I, 
South Central Railway, 
Secunderabad. 

6. Inspector of Works, IOw(c)çD ROB,LPT, 
South Central Railway, 
Secunderabad. 

7. The General Manager, Railnilayam, 
South.Central Railway, 
Secunderaiad. 	 ...Respondents. 

Counsel for the Applicants : Mr.P.Krishna Reddy 

Counsel for the Respondents 
	Mr.V.Bhimanna, Addi.CGSC. 

C ORA N: 

THE HONBLE SHRI A.V.HARIDASAN 
	

MEMBER (j) 

THE HON'BLE SHRI A.9QORTI-tI 
	

MEMBER (A) 

contd... 



cL.b.No.545/94 Dateof Order: 3.2.95 

X 	àü per Hon'ble Shri A.B.Gorthi, ?mber 	(Admn.) X 

All the five applicants herein are working as 

ttpla Khalasis under .5.C.Railway ) claimed by means of this 

O.A. for a direction to the respondents to absorb them ckn 

regular basis in a' corresponding Group C postswith conse-
quential oenerlcb. 

Applicants 1-4 were directly engaged as 

frbpla Ithalasis (Skilled Artisans) on 20.4.79. All the 

four of them were prorroted to Highly Skilled Grade-Il on 

19.5.84. Applicant No.5 joined as an Artisan on 2.6.79 
2. 

and 	prottd to highly Skilled Crade II and was also 

17 	promoted to HSG II along with theapp1icant4on 1g.5.8Z) 
The applicant states that they have since been granted 

temporary status and put on monthly rate of pay because of 

their continuous working and uninterupted engagement ever 

since they initially engaged. Their grievance is that they 

are now being asked to appear for screening for the purpose 

of regularisation in Group 'D.  posts. The applicants contended 
C 

that if they tqke up Group 'D' posts on regular basis they wn---t L- 
l_. 	Q4\4 

see put to at,ffkcial loss of Rs.1.100/- p.m. approximately. 

in these circumstances the prayer of the applican is that 

they are entitled to be regularised in % corresponding 

Group 'C,  postç only. 

The respondents in their reply affidavit have 

stated that bbpla Rhalasis are those who are engaged to work 

in Bridge Construction Projects. As it involved certain 

amount of risk and as it requirj some skills-,  the grade 



of Ftpla Khalasy is higher than that of an ordinary casual 

labour. However as there are no regular mashing posts in 

Group 'C', the only possibility of regularising the applicants 

is in Group 'D'. The respondents contend that in case the 

applicants are not 	to be absorbed as Group 'ID' employees 

they would be continued to be employed as r'tpla Ithalasis and 

would be liable to be terminated in accordance with the I.D. 

Act in case of there being no work. 

Heard learned counsel for both the parties. 

The main contention raised on behalf of the applicants is 

that the proposed action of the respondents to regularise 

the applicants against Group 'ID' posts only,would not o be 

unfair and unreasonable but would also resultant substantial 
Li 	 & 

financial hardship of the applicanth It is contended that 

the respondents having extracted skilled work from the 

applicants which involved certain amount% of risk$, they 

are not justified in bringing eut4  the status of the applicant6 

in considering their cases for regularisation. Learned counsel 

for the respondents on the ptherhand has drawn our attention 

to the judgement of the Tribunal in OA.1018/91 dated 9.1.92 

wherein the request of similarly situated applicants for 

regularisation against Group 'C' posb3was rejected. 

On behalf of the applicants it is urged that 

after the pronouncemet of the judgement in OA.1018/91 there 

was a new development, in that, the Southern Railway has 

considered this ie problem in 14* consultation with the 

orgathised labour and came to a deliberate decision that 

?bpla Khalasis working in Project Organisation should be 

considered for regularisation against "Tindal/Bridge Erection" 

which was considered EfPban appropriate trade againstthe ' 

.4 



tbpla Khalasis could be regularised. The said decision 

is conte.Lned in Southern Railway letter No.P(5)535/1/12 

dated 31.3.1992. The letter is to be effect that the 

following categories of person.,wwould be eligible for regu-

larisation against in the grade of Tindal 1Bridge Eraction3- 

Casual labour Spla Ithalasis of Bridge Organisation. 

Casual labour skilled }thalasis of Bridge Organisation. 

Casual labour Artisan, like Rivetters, Scrangs, 
Black smiths etc. of the Bridge Organisation 
who do not get absorbed in their appropriate 
trades. 

$bllowing the aforestated administrative 
Cecision it appears that the Itpia 1<haiasis and other Similar 

casual labouxflartisans were considered for regularisation and 

were infact regularised in the posts of Serang/I'indal (Bridge 

Erection) as can be seen 	.the Southern Railway officeorder 

No.J/W dated 11.12.92t1n that order wtind  that as many as 

Twenty Two Pbpla Khalasis were regularised against the post6 

of Eeerang/rindal (Bridge Erection) in the scale of Rs.950-1500/-. 

We find that the decision taken by the Southern Railway is 

salutary and in the best interest6of ttpla Khalasis who had 

been rendering skilled service in risky areas over the past more- 

LPdecade. 

We find that OA.1018/91 on the file of this 

Bench of the Tribunal was decided on 9.1.92, hence there 

was no opportunity for the Bench to take into consideration 

the decision taken by Southen Railway and its implementation 

in respect of similarly situated railway employees. 

B. 	 Having heard learned counsel for both the 

parties Hand having perused the material before us we find 

that there can be no Qees±&±e justification for South Central 

Railway not to take a similar decision in the matter of 
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Copy to: 

The Chie? Administrative OPl'icer, (Construction), 
South Central Railway, 
Secunderabad. 

The Divisiona].Jajlw 	alnanr____ 
Secunderabad, 

The Divisional Enqineer,(C)(CC), 
South Central Railway, 
Secunderabad. 

Chie? Bridge Inspector, (Construction), 
(GC), South Central Railway, 
Secunderabad. 

S. Zivisional Engineer, Construction —I, 
South Central Railway, 
Secunderabad. 

Inspector of Works, IObJ(C), ROB, LPT, 
South Central Railway, 
Secunderabad, 

The General Nanager, Railnilayam, 
South Central Railway, 
Secunderabad. 

-One copy to fIr.P.Kriahna Reddy, Advoctte, CAT,J-Iyderabad, 

One copy to Mr.V.Bhimanna, Addl.CGSC,CAT,Ilyderabad. 

One copy to Librarw, CA1, Hyderabad. 

One spare copy. 
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...$ l•. 
regularisation of ttpla Xhalasisas was taken by Southern 

Railway after due consideration and in conultatjon with 

the Organised iabour• Wetherefore, direct the General 

Manager, S.C.Railway (RespondentiNO.7)toexamine the issue 

carefully in the interests of employees similarly Situated 

of what has been done by Louthern .ailWay. This shall be 

done within (burTh'ioflt hS f loin the date of communidation of 

this order. After the decision istaken,the case of the 
M A 	 L 

applicants shall be consideredi in-accordance with their 
sëñió fiEr áñd as per thW 

guidlines.if any.,cóntained in the said decision. 'Till then 

the applicants shall continue to be retained as temporary 

iibpla ic-jalasis 'in acdordancdwi.th  extarct rules. 

I 

/ 

9.. 	 The O.A. is ofdered, accordingly without 

any order a's to tOsts.t 

(A,s .GOHI) 	 r#v.'\H~AR 
rtner( 	) 	 rmber (Judl.,) 

Dated; 3rd February. 1995 

(Dictated in Open Court) 
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DEPUTY REGISTRAR(J) 

contd... 
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TYPED -BY 	 CCP1P4REDBY 
CHECKED -Y 	 APPRO\/EQ BY 

IN THE CENTRAL ADMINIITRATIVE TRIBUNAL 

THE HQNBLE MR.AAJ.HARIOASAN 	MEMSER(J) 

AND 

THE HON'BLE IIR.A.13.GORtHI 	MEIIBER(P) 

bATED: •3 
cyç 

ORDER JJUDG ME NT 

M.AJR.P/C.P.Wo. 

in - 	 - • 
	D.A.N. 

Adhtitted and Interim directions 
iss(ed 

A1loed  

thspOssd of with Dfrections 

Disissed 	.. - 
'Ii 	 . 	... 	\. 

Dismi-sed a's withdrawn 

Di.srnised for Default. 

Rejecte' /Ordered 

No order as to costs. 
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